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 [Dr.  K.  L.  Rao]
 sible  to  pass  this  amendment.  I  should
 only  add  that  the  hon,  Members  who
 had  participated  in  the  third  reading
 stage  have  raised  so  many  problems
 and  made  so  many  suggestions  that  I
 feel  tempted  to  say  that  the  irrigation
 which  is  only  25  per  cent  in  the  coun-
 try  today  should  be  increased  as  ra-
 pidly  as  possible  to  a  much  higher
 percentage.  I  am  sure  all  the  hon.
 Members  will  give  the  necessary
 assistance.

 MR.  DEPUTY  SPEAKER:
 question  is:

 The

 “That  the  Bil,  83  amended,  be
 passed.”

 The  motion  was  adopted,

 5.43  hrs.

 PRESS  AND  REGISTRATION  OF
 BOOKS  (AMENDMENT)  BILL

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  I  move:

 “That  the  Bill  further  to  amend
 the  Press  and  Registration  of  Books
 Act,  1967,  as  passed  by  Rajya  Sabha
 be  taken  into  consideration.”

 This  Act  was  amended  in  965  and
 it  came  into  operation  on  Ist  Novem-
 ber,  1965.  Applications  had  to  be  filed
 before  December  1965.  Unluckily  on
 account  of  the  Pakistani  war,  the  ap-
 plication  could  not  be  filed  and  the
 formalities  cannot  be  gone  through
 by  the  Jammu  and  Kashmir  Govern-
 ment.  The  amending  Bill  extends  the
 time  till  December  १968  for  filling  the
 application.
 5.44  hrs.

 [Sami  THmumata  Rao  in  the  Chair]

 MR,  CHAIRMAN:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Press  and  Registration  of  Books
 Act,  1967,  as  passed  by  Rajya  Sabha,

 ‘be  taken  into  consideration.”

 Shri  Kothari.
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 SHRI  S.  S.  KOTHARI  (Mandsaur):
 I  am  grateful  to  you  for  permitting
 me  to  speak  on  this  Bill.  I  would  re-
 quest  the  hon.  Minister  to  ensure  that
 the  retrospective  effect  which  he  wants
 to  give  to  the  Bil  would  be  legally
 valid,  The  Bil]  states  that  “...  and
 shall  be  deemed  always  to  have  been
 substituted.”  In  view  of  these  words,
 I  would  suggest  that  he  should  kindly
 examine  this  aspect  of  the  matter.
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 Sir,  how  long  are  We  going  to  pass
 Act  after  Act  extending  individual
 Indian  laws  to  Jammu  and  Kashmir?
 It  is  a  grave  indictment  of  this  Gov-
 ernment’s  policy  that  over  a  period  of
 20  years,  it  has  failed  to  integrate
 Jammu  and  Kashmir  into  India.  The
 other  day,  when  the  hon.  Speaker  was
 speaking,  he  made  a  point;  I  would
 not  like  to  repeat  what  he  said,  but  a
 legitimate  question  arises  as  to  how
 long  are  you  going  to  depend  upon  the
 support  of  international  powers  with
 regard  to  Kashmir.  Already  dark
 clouds  are  visible  on  the  international
 horizon.  I  would  submit  that  steps
 should  have  been  taken  by  this  Gov-
 ernment  to  integrate  Jammu  _  and
 Kashmir  into  India.  Actually,  had
 they  exercised  their  imagination  it
 should  have  been  possible  to  encou-
 rage  the  Kashmiris  to  come  and  settle
 down  in  India  and  also  to  enable
 other  Indians  to  go  and  settle  down
 in  Kashmir,  The  complexion  of  the
 population  would  have  changed  and
 probably  the  Kashmir  problem  would
 not  have  been  there  now  ...  (Inter-
 ruption)

 I  would  suggest  that  the  Constitu-
 tion  should  be  amended  to  provide
 that  this  artificial  distinction  between
 Jammu  and  Kashmir  and  the  rest  of
 India  is  removed  completely;  once
 and  for  all  Kashmir  must  be  comple-
 tely  absorbed  by  India  as  an  integral
 part,  and  the  international  powers
 should  not  be  allowed  to  play  with
 this  problem  as  they  appear  to  be
 doing.
 ‘It  is  on  account  of  the  ineptitude  of

 this  Government  that  this  Bill  has
 been  brought  before  Parliament  today.
 In  968  Parliament  had  passed  an  Act
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 providing  that  within  two  months
 from  lst  November,  965  when  that
 Act  came  into  force,  the  various
 presses  in  Jammu  ang  Kashmir  and
 the  printers  and  publishers  were  to
 file  fresh  declarations  with  the  Regis-
 trar  of  Newspapers,  but  nothing  was
 done.  The  provisions  of  an  Act  of  Par-
 Nament,  of  this  sovereign  Parliament,
 have  remained  a  dead-letter  in  law  for
 a  period  of  two  years  and  today  the
 Minister  wakes  up  and  comes  here  and
 says,  “You  have  to  pass  this  Bill.”
 Actually,  during  this  period,  the  irres-
 ponsible  section  of  the  press—I  do  not
 say  the  whole  press—in  Jammu  and
 Kashmir,  particularly  Kashmir,  has
 poured  out  scurrilous  propaganda
 against  India,  and  it  has  hurled  invec-
 tives  and  abuse  with  the  consequence
 that  the  provess  of  integration  has  re-
 ceived  a  setback  on  this  account.

 What  control  can  the  Central  Gov-
 ernment  exercise  if  the  newspapers
 are  not  even  registered  with  the  Re-
 gistrar  of  Newspapers?  I  would  put
 forward  a  constructive  suggestion  to
 the  hon.  Minister,  and  that  is,  there
 are  many  good,  intellectuals  in  India
 and  also  in  Jammu  and  Kashmir  who
 may  lie  to  bring  out  newspapers  but
 who  do  not  possess  the  necessary  re-
 sources  for  doing  sO.  Why  does  not
 the  Centra]  Government  come  forward
 and  establish  both  in  India  and  parti-
 cularly  in  Jammu  and  Kashmir,  pres-
 ses  which  would  provide  printing  ser-
 vice  to  those  who  want  to  bring  out
 newspapers  by  printing  them  at  a
 reasonable,  nominal  cost  I  do  not  see
 why  such  an  important  matter  has  not
 come  to  the  notice  of  the  Government
 or  has  not  struck  them,  Now  that  this
 suggestion  is  being  put  forward,  Go-
 vernment  should  seriously  examine
 whether  they  can  allocate  a  sum  of
 Rs.  50  lakhs  or  even  a  crore  of  rupees
 and  establish  a  number  of  presses—
 four  to  five—where  daily  and  weekly
 newspapers  could  be  printed  on  rea-
 sonable  charges  so  that  the  people
 could  bring  out  newspapers  at  a  mo-
 derate,  recurring  cost.  This  will  streng-
 then  the  democratic  processes  in  this
 country  ang  it  would  also  sustain  the
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 freedom  of  speech  and  thought  in  a
 better  manner  in  this  country.

 I  would  next  like  to  say  something
 about  the  Registrar  of  Newspapers,  He
 determines  the  newsprint  quota  for
 various  newspapers  in  this  country,
 but  it  that  appears  he  does  not  posses
 sufficient  staff  to  check  correctly  the
 circulation  of  several  smal]  newspa-
 pers.  The  consequence  is  that  some-
 times  the  distribution  of  newsprint  is
 injudicious  and  a  part  of  the  news-
 print  finds  its  way  into  the  black  mar-
 ket.  They  should  be  checked.  If  the
 necessary  staff  cannot  be  given  to  him,
 why  not  hand  over  the  distribution  of
 newsprint  to  the  Ministry  of  Com-
 merce  to  get  rid  of  thig  problem  once
 for  all?

 Here  again  it  is  an  indictment  on
 this  Government  that  after  20  years
 we  are  not  able  to  produce  in  this,
 country  the  amount  of  newsprint  that:
 we  required  for  our  newspapers  and  8
 substantial  amount  of  foreign  ex-
 change  has  still  to  be  expended  in  im-
 porting  it.  It  is  necessary  that  the
 manufacture  of  newsprint  should  be
 encouraged  and  Government  which  is
 always  so  keen  and  eager  to  extend
 the  public  sector  may  also  look  into
 this  aspect  self-sufficient  in  news-
 print.

 MR,  CHAIRMAN:  He  should  confine
 himself  strictly  to  the  clauses  of  the
 Bill.  The  Business  Advisory  Commit-
 tee  recommended  only  |  hour  for  this
 Bill  and  I  have  gcore  of  names  here.

 SHRI  s.  M.  BANERJEE  (Kanpur):
 IT  am  a  member  of  the  Business  Advi-
 sory  Committee.  They  fixeg  the  time
 for  this  Bi]]  as  hour  because  of  limit-
 ed  time  available  for  other  Bills.  But
 they  never  restricted  the  scope  of  the
 discussion.

 SHRI  S.  S.  KOTHARI:  While  giving
 advertisements,  the  State  Governments
 discriminate  against  those  papers
 which  are  critical  of  the  Government,
 It  is  unfortunate  that  the  Central  Go-
 vernment  refers  to  the  State  Govern-
 ments  for  their  opinion  about  giving
 advertisements  to  small  and  language
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 [Shri  Ss.  S,  Kothari]
 newspapers.  The  consequence  is,  those
 papers  which  exercise  their  right  to
 express  free  ang  frank  opinions  on
 issues  and  to  be  critical  of  the  Gov-
 ernment  where  necessary,  87९  unfair-
 ly  discriminated  against.  Therefore,
 the  Central  Government  should  not
 make  an  reference  to  the  State  Gov-
 ernments  unless  it  is  absolutely  neces-
 sary.  The  quality  of  the  paper  and  the
 circulation  should  be  the  determinants.

 ,  MR.  CHAIRMAN:  He  should  refer
 only  to  matters  which  are  relevant  to
 the  Bill.  Advertisements  and  news-
 print  are  not  relevant.

 SHRI  S.  S.  KOTHARI:  They  are
 connected  with  press  and  registration
 of  books  and  with  regard  to  the  ex-
 tension  of  the  law  to  Jammu  and
 Kashmir.  The  Information  and  Broad-
 casting  Ministry  hag  been  giving  dis-
 criminatory  treatment  jn  favour  of
 Jammu  and  Kashmir.  Actually  a  sum
 of  Rs,  .70  crores  has  been  -allocated
 for  providing  TV  for  Srinagar,  Bom-
 bay,  Calcutta  and  various  other  cities
 in  India  do  not  posses  TV.

 MR.  CHAIRMAN;  I  have  to  call  you
 to  order.  You  should  conclude  now.

 SHRI  S.  S.  KOTHARI:  I  am  con-
 cluding.  There  should  be  no  special
 treatement  for  Jammu  and  Kashmir,
 no  discrimination  in  favour  thereof
 and  the  special  status  of  Jammu  and
 Kashmir  must  go.  There  must  be  inte-
 gration  and  not  appeasement  of  Kash-
 mir.

 7

 SHRI  INDER  J.  MALHOTRA  (Jam-
 mu):  Mr.  Chairman,  Sir,  at  the  very
 outset  I  would  welcome  this  amend-
 ment  which  the  hon.  Minister  has
 brought  before  the  House  because  this
 would  bring  the  press  and  publication
 in  Jammu  and  Kashmir  on  a  par  with
 the  rest  of  the  publications  in  other
 parts  of  the  country.  There  is  not  much
 which  one  could  say  about  this  parti-
 cular  amendment  of  the  Acf.

 I  would  Ife  to  mention  only  one  or
 two  points.  This  was  also  amended
 about  two  years  back.  I  would  like  to
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 know  what  actually  happened  in  that
 period.  I  would  like  the  Minister  to
 clarify  whether  the  delay  was  on  the
 Part  of  the  State  Government  or  the
 Central  Government.
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 My  hon.  friend,  Shri  Kothari  has
 raised  a  number  of  points  regarding
 Jammu  and  Kashmir.  I  am  really
 pained  to  see  that  a  responsible  per-
 son  like  him  says  that  press  in  Jammu
 and  Kashmir  State  is  irresponsible.

 SHRI  S.  5.  KOTHARI:  I  said  only
 “a  part  of  the  press”.

 SHRI  INDER  J.  MALHOTRA:  I
 would  like  to  tell  him  that  the  press
 and  publications  in  Jammu  and  Kash-
 mir  are  run  by  patriotic  people.  They
 have  never  done  anything  irresponsi-
 ble  although  there  had  been  so  many
 moments  of  great  tensions  in  the  State
 of  Jammu  and  Kashmir.  The  press  in
 Jammu  and  Kashmir  State  is  as  good
 or  as  bad  as  the  press  is  in  other  parts
 of  the  country.  There  is  no  difference
 at  all.

 Time  and  again,  whenever  this  kind
 of  amending  Bills  come  before  the
 House,  hon.  Members,  especially  hon.
 Members  belonging  to  the  Jan  Sangh
 Party,  always  raise  the  question  of
 complete  integration  of  the  State  with
 the  rest  of  the  country  once  for  all
 We  have  also  pressed  the  Government
 to  do  this  and  the  Government  has
 made  its  policy  very  clear  that  as  far
 as  the  State’s  relationship  with  the
 rest  Of  the  country  is  concerned  there
 is  no  legal  hitch  or  any  difficulty  or
 difference  compared  to  the  position
 obtaining  from  any  other  State  being
 part  of  the  country.  I  do  not  see  why
 every  day  we  should  raise  this  ques-
 tion  of  Jammu  and  Kashmir  State  be-
 ing  an  integral  part  of  India.  I  basical-
 ly  agree  with  him  that  this  House  has
 to  take  a  decision  some  day  what  legal
 steps  we  should  take  by  which  the
 Government  need  not  come  before  the
 House  over  and  over  again  with  these
 small  amendments,  I  agree  with  him
 in  principle,  but  in  the  garb  of  this
 thing  he  has  mentioned  so  many
 things  about  Jammu  and  Kashmir.
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 He  said  that  the  complexion  of  the
 Population  should  have  been  changed.
 I  cannot  understand  the  thesis  or  theo-
 ry  of  Jan  Sangh  when  he  says  that  the
 complexion  of  the  population  should
 have  been  changed.  You  want  to  change
 the  faces  of  the  people  who  live  in
 Jammu  and  Kashmir  State?  First  you
 change  your  own  face,  first  you  change
 the  complexion  of  the  population  of
 your  own  State  in  which  you  live,
 first  you  change  the  complexion  and
 attitude  of  the  population  of  Uttar
 Pradesh,  first  you  change  the  complex-
 ion  and  attitude  of  the  people  who
 create  communal]  troubles  in  various
 parts  of  the  country  and  then  talk
 about  Jammu  and  Kashmir.  Why  do
 you  blame  the  people  of  Jammu  and
 Kashmir  and  say  that  their  complex-
 ion  has  to  be  changed?

 Sir,  with  great  pain  I  had  to  men-
 tion  all  these  things  because  Shri
 Kothari  raised  all  these  points.  Final-
 ly,  I  woud  request  the  hon.  Minister
 that  after  this  amendment  is  passed
 he  shoud  see  that  all  these  things  are
 completed  in  time.  He  need  not  come
 before  the  House  again  for  another
 extension  of  time.

 SHRI  LOBO  PRABHU  (Udipur):
 Mr.  Chairman,  Sir,  I  am  speaking  at
 very  short  notice  from  the  party  to
 which  I  happen  to  belong,  but  I  hap-
 pen  to  be  a  subject  of  this  Act  and,
 therefore,  what  I  speak  I  speak  from
 fhe  heart  what  I  have  suffered.

 Mr,  CHAIRMAN:  May  I  enquire
 from  the  hon.  Member  whether  he
 has  gone  through  the  Bill?

 SHRI  LOBO  PRABHU;  I  have
 gone  through  the  Bill.  Do  not  think
 I  have  been  in  the  habit  of  neglecting
 my  duty,

 6  hrs.  «
 SHRI  SRINIBAS  MISRA  _  (Cut-

 tack):  When  he  speak  from  the
 heart,  does  he  not  neglect  his  duty?

 SHRI  LOBO  PRABHU:  That  de-
 pends.  Some  people  only  speak  from
 the  head,
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 SHRI  SRINIBAS  MISRA:  That
 you  also  do,

 SHRI  LOBO  PRABHU:  We  have
 a  most  charming  and  benign  minister,
 a  minister  who  is  not  only  charming
 with  the  press  but  is  also  very  charm-
 ing  with  hig  colleagues.  Yesterday  he
 sacrificed  the  press  to  the  Minister
 of  Labour.  When  the  question  arose
 as  to  how  the  presses  could  exist  in
 the  country  with  a  constant  escala-
 tion  of  the  charges  on  the  staff,  the
 Minister  of  Information  and  Broad-
 casting.  (Interruption)

 MR.  CHAIRMAN:  You  must  con-
 fine  yourself  to  the  merits  of  the  Bill.

 SHRI  LOBO  PRABHU:  I  am
 coming  to  the  merits  of  the  Bill.

 MR,  CHAIRMAN:  You  are  stray-
 ing  into  matters  that  are  not  quite
 germane  to  it.

 SHRI]  LOBO  PRABHU:  They  are
 quite  relevant  and  I  can  show  that  to
 you  if  you  give  me  time.

 MR,  CHAIRMAN:  Please  confine
 your  remarks  to  the  provisions  of  the
 Bill.

 SHRI  LOBO  PRABHU:  With  all  due
 respect  to  you,  may  I  enquire  whe-
 ther  my  two  predecessors  confined
 themselves  in  any  respect  or  even
 made  a  reference  to  the  Bill?

 MR.  CHAIRMAN:  I  was  calling.
 them  to  order,

 SHRI  LOBO  PRABHU:  Just  give
 me  a  little  time;  have  patience,  I
 am  going  to  make  a  reference  to  the
 Bill,

 The  Minister  took  no  action  to  de-
 fend  the  readers  of  this  country,  who
 have  been  paying  such  high  prices
 for  newspapers.  I  asked  a  question,
 to  which  I  hope  a  reply  will  be  re-
 ceived  in  due  course,  about  the  in-
 crease  in  the  cost  of  daily  newspapers
 since  these  wage  disputes.

 DR.  RANNEN'  SEN  (Barasat):
 Even  before  that.
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 SHRI  LOBO  PRABHU:  Ag  _  far
 as  I  know  myself,  within  the  last  one
 year  the  price  of  newspapers  has
 gone  up  from  50  to  75  per  cent.  This
 is  a  responsibility  which  he  had  yes-
 terday  and  which  he  has  not  dis-
 charged,  namely  that  information  is
 available  as  cheaply  as  possible  and
 that  while  0  million  or  more  readers
 are  penalised,  why  only  a  thousand
 or  two  thousand  or  ten  thousand
 workers  are  satisfied,

 DR,  RANEN  SEN:  A  few  dozen
 newspapers  876  responsible.

 SHRI  LOBO  PRABHU:  No,  I  am
 not  concerned  with  the  newspaper
 owners.  You  can  do  anything  with
 them,  but  do  not  increase  the  cost  of
 paper.  You  are  to  consider  not  10,000
 workers  but  40  miillion  readers  who
 will  have  to  pay  the  price  of  the
 concessions  demanded  by  the  workers
 on  strike.

 I  am  glad,  the  Minister  of  Finance
 has  arrived  because  he  is  concerned
 with  the  next  point  that  I  wish  to
 make.  When  the  question  of  postage
 on  newspapers  was  raised,  it  was  as
 much  the  duty  of  the  Minister  of  In-
 formation  and  Broadcasting  as  of  us
 who  are  in  the  press  world  to  have
 pointed  out  that  a  committee  of  Go-
 vernment  appointed  on  small  news-
 papers  had  recommended  that  the
 postage  on  newspapers  weighing  less
 than  50  grammes  should  be  one  paisa.
 What  has  this  Government  done?
 Before  the  ink  is  dry  on  that  report,
 it  has  raised  the  thing  to  5  paise.

 Coming  to  the  Bill,  which  no  one
 has  done  so  far,  I  have  got  an  amend-
 ment  to  it  and  I  will  dispose  of  it
 since  it  will  save  some  time  to  the
 Chair.

 SHRI  D.  C.  SHARMA  (Gurdas-
 pur):  What  has  happened  to  his
 paper?  I  do  not  get  it  now.

 SHRI  LOBO  PRABU:  I  have  got
 to  point  out  that  the  Press  Act  was
 passed  in  1867,  It  is  0l  yearg  old
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 and  it  is  as  the  Bristish—at  that
 time  the  British  by  no  means  were
 as  liberal  as  they  were  much  later—
 had  passed.  You  have  not  applied
 your  mind  to  bring  that  Act  up-to-
 date.  I  refer  to  section  5  which  im-
 poses  sO  many  responsibilities  on
 people  who  keep  presses.

 SHRI  C.  K.  BHATTACHARYYA
 (Raiganj):  The  hon.  Member  has
 not  studied  his  brief.

 SHRI  LOBO  PRABHU:  That  Act
 prescribes,  for  instance,  two  forms,
 nearly  identical,  about  what  the  cir-
 culation  is—one  at  the  beginning  of
 the  year  and  a  similar  form  when
 you  want  your  newsprint.

 It  is  not  necessary  to  have  two
 forms.  I  would  request  the  hon.
 Minister  to  please  consider  this  and
 amend  it,  bring  it  up-to-date,  and
 eliminate  certain  returns  which  have
 become  redundant  or,  in  any  case,
 excessive.

 in  respect  of  this  particular  amend-
 ment,  previously,  between  the  enact-
 ment  and  the  enforcement,  a  period
 of  two  months  was.  allowed.  This
 was  the  pattern  in  the  original  Bill
 and  in  the  Bill  as  passed  by  the
 Rajya  Sabha.  If  we  pass.  the  Bill
 today,  the  exact  date  on  which  the
 Act  will  come  into  force  will  be  30th
 September,  as  I  have  proposeg  in  my
 amendment.  I  do  not  know  for  what
 leason  a  period  of  five  months  has
 been  alloweg  unless  it  is  to  give  brea-
 thing  time  to  the  people  of  Jammu
 and  Kashmir  to  make  objections  and
 evasions,  The  period  now  fixed  is
 tlie  end  of  December.  That  might  be
 explained.  |  do  not  say  that  I  object
 ty  it  but  an  exception  has  been  made
 to  the  previoug  pattern  of  enactment
 and  its  enforceemnt.

 SHRI  D.  C.  SHARMA:  Mr.  Chair-
 man,  Sir,  I  welcome  this  Bill.  It  has
 already  been  passegd  by  the  Rajya
 Sabha  and  it  does  not  require  much
 commentary  on  my  part  or  on  the  part
 of  anybody  else.  It  is  only  a  conces-
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 sion  made  to  the  people  of  Jammu
 and  Kashmir  because  of  the  aggres-
 sion  by  Pakistan  that  they  suffered
 from  in  1965.  The  prov:sions  of  this
 Bill  could  not  be  carried  out  at  that
 time  ang  so  we  have  come  forward
 with  this  amendment.

 Sir,  I  think,  this  Bill  is  going  to
 do  a  lot  of  good  to  the  State  ot
 Jammu  and  Kashmir.  As  you  know,
 in  Jammu  and  Kashmir,  they  have
 three  languages.  There  is  Dogri,
 there  is  Kashmiri  language  ang  there
 is  also  Urdu.  This  Bill  will  give  fil-
 lip  and  stimulus  to  the  production  of
 books  in  Dogri  language,  in  Urdu
 language  which  is  our  great  cultural
 heritage  and  also  in  Kashmiri  lang-
 uage  which  is  the  language  of  the
 people  of  Jammu  and  Kashmir.  At
 the  same  time,  I  think,  this  Bill  is
 not  going  to  repress,  in  any  way,  the
 freedom  of  speech  and  expression
 which  is  guaranteed  by  the  Funda-
 mental  Rights  enshrined  in  our  Con-
 stitution.  I  do  not  think  anybody
 can  point  his  finger  to  this  that  the
 freedom  of  speech  has  been  curbed
 in  Jammu  and  Kashmir  State.  If
 anybody  wants  proof  of  that,  I  think
 Sheikh  Abdullah  is  the  living  proof
 of  that.  When  Sheikh  Abdullah  went
 to  some  State  in  the  country  and
 made  some  speeches,  I  am  told,  the
 Chief  Minister  of  that  State—hé  was
 not  8  Congress  Chief  Minister—came
 to  Delhi  and  said  that  he  wanted  to
 prosecute  him  because  he  had  been
 making  some  speeches  which  were
 inflamming  communal  passions.  But
 we  did  nof  take  that  thing  seriously.
 Here  is  Sheikh  Abdullah,  in  Jammu
 and  Kashmir,  saying  all  kinds  of
 things,  trotting  out  all  kinds  of  theo-
 ries  about  Jammu  and  Kashmir  and
 making  all  kinds  of  preposterous
 and  far-fetched  suggestions  about
 Jammu  and  Kashmir  State.  Has
 anybody  done  anythink  like  Sheikh
 Abdullah?  No.  Therefore,  I  think,
 in  Jammu  and  Kashmir,  the  freedom
 of  speech  and  the  freedom  of  self-
 expression  is  being  carried  to  a  limit
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 healthy.  Therefore,  nobody  can  say that  there  is  no  freedom  of  speech and  freedom  of  expression  there,
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 I  would  say  that  Jammu  and  Kash-
 mir  is  an  integral  part  of  India.  It
 ls  one  thing  to  do  something  legally and  legislatively.  It  is  another  thing to  do  something  emotionally  and
 rationally.  Rationally  ang  emotional-
 ly,  Jammu  and  Kashmir  ig  a  part  of
 myself  and  a  part  of  my  hon.  friend,
 Shri  Ramamurti  ang  my  other
 friends.  Legally  and  legislatively, we  may  resort  to  certain  measures
 and  those  measures  will  came  by  in-
 stalments.  Legislation  is  not  some-
 thing  like  a  sword  which  can  chop off  a  man’s  head  at  one  blow.  Legis- lation  has  got  to  do  its  work  slowly
 and  gradually  and  perceptibly.  There-
 fore,  legislation  hag  to  come  to  the
 rescue  of  those  persons  who  believe
 that  Jammu  &  Kashmir  is  integrally,
 emotionally,  rationally,  and  in  alt
 ways,  8  part  of  this  country.

 Now  it  has  been  said  that  the  com-
 plexion  of  the  population  of  Jammu
 &  Kashmir  should  change.  I
 think,  the  complexion  of  the
 Population  of  every  State  of  India
 should  change,  so  that  we  donot  be-
 lieve  in  linguistic  States.  Is  there
 any  State  which  can  say  that  it  is
 not  multi-lingual?  What  have  we
 done  after  the  States  Reorganization
 ‘Act?  We  have  created  more  problems
 than  we  have  solved  and  every
 day  that  passes  creates  more
 problems  for  us,  Take  my
 own  State,  Punjab;  they  want
 certain  chunks  of  territories  of  Har-
 yana.  What  I  mean  to  say  is  this.
 The  complexion  remaing  as  it  is  and
 the  people  of  Jammu  &  Kashmir  feel
 that  we  are  one  with  them,  that  their
 connection  with  us  is  insoluble,  their
 identity  with  India  is  imperishable
 and  their  integration  is  beyond  any
 question  and  unassailable.

 With  these  words,  I  support  the
 Bill.
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 SHRI  M.  MEGHACHANDRA  (Inner  Jammu  and  Kashmir.  It  is  very
 Manipur):  We  are  discussing  the  necessary  that  we  should  encourage
 Bill,  The  Press  and  Registration  of
 Books  (Amendment)  Bill,  1968.  This
 Bill  seeks  to  amend  a  particular  sec-
 tion  of  Press  and  Registration  of
 Books  Act,  1867.  There  was  an
 amendment  in  the  year  965  and  in
 that  amendment  it  was  said  that  this

 Act,  Press  and  Registration  of  Books
 Act,  was  extended  to  Jammu  &  Kash-
 mir,  and  within  a  period  of  two
 months  from  the  commencement  of

 that  amending  Act,  all  the  keepers  of

 printing  presses  and  printers  and

 publishers  of  books,  journals,  ete.,
 were  required  to  make  and  subscribe
 a  fresh  declaration.  As  3  result,  we

 found  that  in  the  whole  of  India  one

 Press  and  Registration  of  Books  Act

 was  in  force.  But  then  I  do  not  un-

 derstand  how  within  a  period  of  two
 months  the  Act  could  not  be  imple-
 menteg  in  Jammu  &  Kashmir  and  as

 a  result  there  was  no  fresh  declara-
 tion  of  presses  and  no  registration  of

 books  by  the  keepers  of  printing  pres-  ‘

 ses  and  publishers  of  the  State  of
 Jammu  &  Kashmir.  The  two  months
 had  elapsed.  Now  after  a  period  of

 nearly  three  years,  this  Amendment
 Bill  is  being  brought  before  this
 House.  In  this  Amendment  Bill  of
 968  it  is  stated  that  instead  of  two
 months  so  given  from  the  commence-
 ment  of  that  particular  amending  Act,

 1965,  it  should  be  till  the  end  of
 December,  1968,  Within  this  date,  the

 keepers  of  presses  and  the  publishers
 should  do  al]  those  thing.

 There  ig  no  objection  to  the  Bill  as
 such,  but  when  Parliament  passes
 Jaws,  it  is  very  necessary  that  they
 are  implemented.  The  Central  Gov-
 ernment  might  have  consulted  the
 State  of  Jammu  and  Kashmir  at  the
 time  when  the  particular  amending
 Bill  of  965  was  passed  and  imple-
 mented,  but  that  was  not  done.  I  do
 not  know  why.

 In  this  connection,  it  is  very  neces-
 sary  to  see  the  conditions  of  the  press
 and  of  the  people  of  the  State  of

 them.  Government’  should  see  that
 the  implementation  of  the  provisions
 of  the  Press  and  Registration  of  Books
 Act  is  viewed  in  the  light  of  our  funda-
 mental  rights,  and  nothing  should  be
 done  which  will  adversely  affect  the
 people  of  the  State  of  Jammu  and
 Kashmir  in  relation  to  their  freedom
 of  speech,  freedom  of  expression  and
 so  on.  Government  should  help
 create  conditions  so  that  with  the  im-
 plementation  of  the  provisions  of  the
 Press  and  Registration  of  Books  Act,
 the  people  of  the  State  may  get  those
 opportunities,

 There  is  necessity  to  refer  to  some
 other  matters  like  the  responsibilities
 and  work  of  the  Registrar  of  News-
 papers.  His  responsibilities  are  wide
 and  his  powers  extensive.  In  this
 connection,  one  has  to.  refer  to  the
 Report  of  the  Press  Commission  where
 they  have  taken  a  critical  view  of  the
 working  of  this  partiular  agency.  They
 are  not  satisfied  with  it.  The  Registrar
 should  take  the  responsibility  of  look-
 ing  into  all  matters  of  declaration,  re-
 gistration  of  books,  proper  filing  and
 maintenance  of  statistics  etc.  He  should
 function  in  such  a  way  that  there
 should  be  no  difficulty  experienced  by
 the  people  concerned  in  regard  to
 these  matters.

 Another  matter  is  in  relation  to  the
 issue  of  permit  of  newsprint  quota.
 Here  comes  the  question  of  ecourag-
 ing  the  small  newspapers.  Let  me
 quote  an  instance.  In  Manipur,  we
 have  5  dailies,  small  ones,  with  a  cir-
 culation  of  2,000,  3000  like  that.  But
 how  many  of  them  get  newsprint
 quota?  Only  two.  The  Registrar’s
 office  does  not  maintain  correct  circu-
 lation  figures  and  other  _  statistics.
 There  is  no  proper  verification  also.  As
 a  result,  the  paper  with  less  circula-
 ion  gets  more  newsprint  quota  whereas
 that  having  the  highest  circulation  get
 half  the  requisite  quota.  These  ano-
 malies  are  going  on  and  these  must
 be  looked  into.
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 Then  it  has  been  said  that  this  par-
 ticular  Act  was  passed  00  years  ago
 during  the  British  days.  To  bring  this
 legislation  in  consonance  with  the  con-
 stitutional  freedoms  guaranteed  to
 the  citizens,  I  hope  the  hon.  Minister
 will  see  that  we  have  to  have  a  Bill
 which  takes  care  of  those  things.
 This  Act  should  be  implemented  in
 such  a  way  that  the  people  of  Jammu
 and  Kashmir  particularly  should  not
 suffer  and  their  freedoms  should  not
 be  infringed,

 SHRI  C.  K.  BHATTACHARYYA
 (Raiganj):  The  hon.  Minister  has
 certainly  to  be  commended  for  the
 steps  he  has  been  taking  to  facilitate
 the  work  of  the  presses  and  the  news-
 papers  of  Kashmir,  but  J]  should  tell
 him  that  the  Bill  should  have  been
 brought  to  this  House  on  lst  January,
 1967.  He  is  only  two  years  late.  The
 Press  and  Registration  (Amendment)
 Act  of  965  made  it  a  condition  that
 within  two  months  of  the  commence-
 ment  of  the  Act,  i.e.,  by  3lst  December,
 966  all  the  papers  should  have  there
 editors  and  printers  declared,  all  the
 Presses  should  be  registered.  In  fact
 that  was  not  completed.  To  what  ex-
 tent  it  remains  incomplete  I  do  not
 know.  We  are  now  in  968  and
 now  the  hon.  Minister  has  come
 forward  with  this  Bill  so  that
 what  has  been  left  undone  in
 these  two  years  may  be  com-
 pleted  by  this  Bill.  In  fact,  the
 Presses  and  the  newspapers  in  Kash-
 mir  are  now  hanging  in  the  air.  They
 are  working  without  any  law  or
 against  the  law  laid  down  by  Parlia-
 ment,  because  the  965  Act  made  it  a
 condition  that  the  declaration  must  be
 made  by  3lst  December,  1966,  but  that
 wag  not  done.  That  is  why  the  Go-
 vernment  should  have  been  watchful
 ang  careful  enough  to  bring  this  Bill
 immediately  after  3lst  December,  966
 when  they  found  that  the  declarations
 had  not  been  completed  by  that  time.
 In  fact,  it  ig  a  serious  lapse  which  we
 are  required  now  to  rectify  by  giving
 retrospective  effect  to  this  Act.
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 One  hon.  Member  in  the  Opposition
 was  saying  that  this  Act  has  not  been
 amended.  Actually  this  ‘Act  has  been
 amended  about  0  times,  and  the  last
 amendment  was  in  1965.

 One  of  the  most  vital  and  effective
 amendments  of  this  Act  wag  to  lay
 down  perhaps  for  the  first  time  in  the
 history  of  Parliament  the  deflition
 that  Jammu  and  Kashmir  is  included
 in  India.  In  the  old  Act  there  was  a
 definition  that  India  means  the  terri-
 tory  of  India  excluding  the  State  of
 Jammu  and  Kashmir.  The  965  Act
 deleted  the  words  “excluding  the  State
 of  Jammu  and  Kashmir”,  thus  making
 the  Act  applicable  to  the  whole  of
 India.  Only  yesterday  there  was  so
 much  discussion  over  it.

 SHRI  SRINIBAS  MISRA:  That  was
 not  allowed  to  be  acted  upon.

 SHRI  C.  K.  BHATTACHARYYA:
 So,  I  commend  that  the  move  that
 hon.  Minister  has  made  even  at  this
 late  stage  be  accepted  by  the  House
 and  the  Presses  and  Newspapers  of
 Kashmir  put  on  a  stable  and  legal
 basis  and  allowed  to  grow  from  im-
 provement  to  improvement,  so  that
 they  come  up  to  the  level  of  the  Press
 in  other  States.
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 SHRI  K.  LAKKAPPA  (Tumkur):
 The  amendment  appears  to  be  simple
 in  nature  and  the  hon,  Minister  has
 explained  that  due  to  some  administ-
 rative  difficulties  this  amendment  had
 been  brought  forward.  The  hon.
 Minister  has  got  certain  responsibilities
 and  he  has  to  discharge  them  towards
 the  people  of  India  and  guard  the
 freedom  of  the  Press  and  publications
 in  the  country.  When  the  strike  by
 the  employees  of  newspaper  industry
 was  under  discussion,  the  hon,  Minis-
 ter  ran  away  from  the  House.  I  do
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 [Shri  K.  Lakkappa)
 Rot  know  how  he  fell  into  the  hands
 ‘of  the  Press  barons.

 MR.  CHAIRMAN:  Will  you  please
 confine  yourself  to  the  Bill?  You
 should  not  discuss  things  which  are
 extraneous  to  the  Bill....  (Interrup-
 tions).  You  cannot  claim  any  special
 privilege  to  do  so.

 SHR]  K.  LAKKAPPA:  I  ghall  con-
 fine  myself  to  the  amendment,  There
 are  some  people  in  the  country  who
 Tun  the  papers  as  monopolies  and
 they  are  beneficiaries  at  the  hands
 of  the  Government.  Thig  monopoly
 has  to  be  broken  and  that  is  the  mat-
 ter  over  which  the  entire  country  is
 agitated.  Ofcourse,  I  should  like  to
 mention  one  particular  instance  but
 it  is  with  respect  to  Mysore.  It  is
 relevant.  We  submitted  a  charge-
 sheet  against  the  Mysore  Ministry
 headed  by  Mr.  Nijalingappa,  now  the
 ‘Congress  President.  One  of  the  char-
 ges  was...

 OR.  CHAIRMAN:  Will  you  please
 resum  your  seat?  This  Bill  relates
 to  the  registration  of  newspapers.
 There  is  not  much  time  now.  We
 have  taken  more  time  than  was  allot-
 ted;  we  have  to  conclude  the  discus-
 sion  by  4.45  and  take  up  the  other
 important  Bill.

 SHRI  K.  LAKKAPPA:  I  am  tak-
 ing  the  time  allotted  to  my  party.

 MR.  CHAIRMAN:  There  ig  no
 time  for  extraneous  matters.  I  re-
 quest  you  to  co-operate  with  me  and
 do  not  force  me  to  the  extent  of  as-
 serting  myself  in  small  matters.  I
 request  you  to  be  relevant  and  I  am
 in  fact  trying  to  accommodate  and
 Bive  some  latitude,  But  it  should  not
 be  wholly  irrelevant  to  the  subject
 matter  under  discussion.

 SHRI  K.  LAKKAPPA;  Without  re-
 ferring  to  the  incident,  I  might  say
 this.  A  charge-sheet  was  filed,  and  an
 allegation  was  made  against  one
 newspaper  and  its  owner—Propancha
 —wherein  the  allocation  of  newsprint
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 has  been  discriminatory  when  other
 papers  have  got  a  greater  circula-
 tion  in  the  State.  That  charge<
 sheet  was  submitted  to  the  President
 of  India.  You  can  refer  back  to  that
 charge.  I  am  referring  to  it  beca-
 ues,  in  respect  of  the  allocation  of
 newsprint  injustice  has  been  done
 throughout.  And  now  the  monopoly
 has  been  created  in  this  country  by
 the  big  bosses  who  are  voting  for
 this  press,  publications  and  the  Gov-
 enment.  Even  the  freedom  of  the
 press  hag  been  curtailed  by  the  atti-
 tude  of  the  Government  which  has
 created  a  sort  of  monopoly  in  this
 country.  So,  I  would  like  to  submit
 that  this  Government  has  got  some
 responsibility  to  see  that  the  mono-
 poly  in  the  allocation  of  newsprint  is
 broken.

 3570

 My  second  point  is  that  the  circul-
 lation  of  newspaperg  hag  to  be  de-
 cided  by  the  Registrar  who  has  been
 appointed  acording  to  this  Act.  The
 question  is  whether  the  Government
 has  got  any  agency  to  know  how  far
 the  circulation  of  papers  in  respect  of
 the  allocation  of  newsprint  has  been
 assessed  correctly  and  rightly.  This
 leads  to  the  tendency  of  the  mono-
 poly  which  hag  grown  in  this  coun-
 try.  In  this  connection  I  would  like
 to  quote  one  example.  There  are
 smal]  newspapers,  weeklies,  fort-
 nightlias.  These  small  newspapers
 have  been  handicapped  because  this
 Govenment  has  not  came  to  the  res-
 cue  of  these  small  newspapers.
 Therefore,  the  allocation  of  news-
 print  to  small  newspapers  must  be
 made  most  scrupulously  by  this  Gov-
 ernment,  and  the  Government  should
 not  show  any  discriminatory  attitude
 towards  the  small  newspapers.

 The  Registrar  is  holding  more  po-
 wers  under  this  Act.  The  entire  po-
 wer  is  in  his  hands.  He  has  to  as-
 sess  the  circulation  and  also  collect
 all  the  information  and  data  accord-
 ing  to  this  Act.  The  questiong  ig  whe-
 ther  this  kind  of  superpowers  could
 be  entrusted  to  those  officers  who  are
 bureaucratic  in  nature  and  who  have
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 not  been  doing  any  justice  so  far  as
 these  things  are  concerned,

 I  would  like  to  say  one  thing  with
 respect  of  Jammu  and  Kashmir.  I
 would  like  to  make  out  a  very  im-
 portant  point  for  the  attention  of  Mr.
 K.  K.  Shah.  The  Government  wants
 to  extend  the  lawg  to  Jammu  and
 Kashmir  which  is  an  integral  part
 of  India.  But  then,  when  you  say
 “All  India  Radio”  with  respect  to
 the  rest  of  India,  in  Jammu  and
 Kashmir,  they  say  “Radio  Kashmir”.
 (Interruption).

 SHRI  INDER  J.  MALHOTRA:  Sir,
 there  is  Radio  Kashmir  and  Radio
 Jammu.  There  are  two  stations.  Both
 are  under  All-India  Radio.

 SHRI  K.  LAKKAPPA:  I  have  no
 second  opinion  to  say  that  Jammu  and
 Kashmir  should  be  developed  and  that
 all  the  problems  pertaining  to  Jammu
 and  Kashmir  should  be  solved  imme-
 diately  and  amicably.  It  should
 not  be  referred  to  other  countries  and
 tribunals  for  their  decisions.  But  I
 would  like  to  ask  how  far  you  are
 justified,  when  yon  want  to  extend
 the  laws  of  India  to  Jammu  and
 Kashmir,  and  when  you  are  holding
 the  portfolio  of  All  India  Rado,  in
 allowing  broadcasts  in  the  name  of
 “Radio  Kashmir”  or  “Radio  Jammu”.
 “hat  is  very  relevant  and  I  would
 request  the  Minister  to  reply  to  it.

 In  conclusion,  there  are  instances
 reported  about  blackmarketing  in
 newsprint.

 MR.  CHAIRMAN:  Will  you  please
 resuMe  your  seat?  There  is  no  time.

 SHRI  SHIV  CHANDRA  JHA  (Ma-
 dhubgni):  The  Minister  should  look
 into  all  these  things.

 यह  जो  विधयक  प्रेस  ऐंड  रजिस्ट्रेशन  श्राफ

 बुक्स  के  सम्बन्ध  में  हमारे  सामने  है  इससे  साफ
 हो  जाता.  है  कि  यह  मंत्नालय  कितना  निकम्मा
 है  भौर  अपने  पिछले  कानून  तक  को  यह  लागू
 नहीं  कर  सका  है।  965  में जो  प्रेस  एंड
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 रजिस्ट्रेशन  श्राफ  बुक्स  (एमेंडमेंट)  एक्ट
 पास  हुआ  था  उस  में  यह  कहा
 गया  था  कि  उस  को  काश्मीर  स्टेट  में
 लागू  किया  जायेगा  ।  लेकिन  उसको
 यह  मंत्रालय  लागू  नहीं  कर  रहा  है।  चंकि
 उसको  यह  लागू  नहीं  कर  सका  है  शौर
 जिसको  लागू  न  करने  का  कारण  मंत्री
 महोदय  एडमिनिस्ट्रेटिव  डिफिकलटी  कौर
 बाट  आफ  एनफ  टाइम  बताते  हैं,  उसके
 सम्बन्ध  में  ज्ञ  हकीकत  है  उसको  मैं  ग्रा पके
 समने  रखना  चाहता  हूं  1  मैं  समझता  हूं  कि
 एडमिनिस्ट्रेटिव  इनएफिशेंसी  कौर  मुस्तैदी
 की  कमी  की  वजह  से,  भ्र पनी  किशोरी  को
 छिपाने  के  लिए  शौर  प्रगति  सफाई  देने  के
 लिए  आप  इस  दूसरे  विधेयक  को  यहाँ  लाए
 हैं।  मेरा श्री  भी  विश्वास  यह  है  कि  इसको
 भी  वहाँ  लागू  करने  में  श्राप  नाकाम  रहेंगे  शौर
 फिर  तीसरा  विधेयक  भ्रापको  हमारे  सामने
 लाना  पड़ेगा  ताकि  प्रेस  एंड  रजिस्ट्रेशन
 श्राफ  बुक्स  एक्ट  काश्मीर  में  लागू  हो  सके।'

 मैं  एक  नज़ीर  के  रूप  में  द्रापसे
 कहना  चाहता  हूं  कि  कापीराइट  का  जो

 कानून  है  शौर  ज़ो  सारे  देश  में  लागू  है  सनौर
 जम्मू  काश्मीर  में  भी  लागू  है  उस  में  यह
 व्यवस्था  है  कि  कोई  भी  प्रकाशक  हिन्दु-
 स्तान  में  कोई  भी  किताब  प्रखर  प्रकाशित
 करता  है  तो  उसक॑  दो  प्रतियाँ  भारत  सरकार
 को  मिलनी  चाहियें  कापीराइट  के  कानून.
 के  मातहत।  लेकिन  मैं  मंत्री  महोदय  से
 पूछना  चाहता  हूं  कि  हिन्दुस्तान  में  जितने
 भी  प्रकाशन  होते  हैं  कया  उनकी  दो  दो
 प्रतियाँ  समय  पर  उनको  मिल  जाती  हैं।
 नेशनल  लाइब्रेरी  में  मैंने  जा  कर  देखा  है
 कि  भअ्रच्छी  भ्रच्छी  किताबें  हिन्दुस्तान  में  जो
 निकलती  हैं  भ्रोर  जो  वहाँ  भेजी  जानी  चाहियें
 नहीं  भेजी  जाती  हैं।  यह  ो  कापीराइट
 का  कानून  है  उसको  भी  ये  लागू  नहीं  कर  पा
 रहे  हैं।  इसी  के  प्राकार  पर  मैं  यह  कह  सकता

 हैं.  कि  इस  कानून  को  भी  वह  इफैक्टिव ली
 लागू  नहीं  कर  पायेंगे।
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 [श्री  शिव  चन्द्र  शा]
 एक  बुनियादी  बात  की  तरफ  मैं  क्रिया

 ध्यान  खींचना  चाहता  हूं  ।  प्रेस  के  मुताल्लिक
 जो  नक्शा  इनके  दिमाग  में  है  वह  बिल्कुल
 भी  साफ  नहीं  है,  वह  बिल्कुल  स्पष्ट  नहीं
 है  ।  ड्राप  देखें  कि  भ्र भी  प्रेस  में  हड़ताल
 अल  रही  है  कर्मचारियों  की।  क्‍यों  यह  चल

 रही  है।  कर्मचारी  जानते  हैं  कि  जितनी
 मेहनत  वे  करते  हैं  उस  मेहनत  के  मुताबिक
 उनको  रिम्युनरेशन  नहीं  मिलता  है,  मजूरी
 नहीं  मिलती  है,  प्रेस  के  जो  मालिक  हैं  वे  वेज
 बोर्ड  का  ज्ञ  निर्णय  है  उसको  अमल  में  नहीं
 ला  रहे  हैं।  इस  वास्ते  उन्होंने  हड़ताल  कर
 रखी  है।

 bine
 MR.  CHAIRMAN:  He  should  confine
 imself  to  the  clauses  of  the  Bill.

 श्री  शिव  चन्द्र  झा:  राज  ज़ो  प्रेस  हिन्दु-
 स्तान  का  है  वह  भी  ए;  बड़ी  इंडस्ट्री  है,  उद्योग
 है।  जिस  तरह  से  मुनाफाखोरी  की  भावना

 दूसरे  उद्योगों  में  चलती  है  उसी  तरह  से
 प्रेस  उद्योग  में  भी  चलती  है।  जिस  तरह  से
 कौर  उद्योगों  में  केन्द्रीयकरण  का  सिलसिला
 चल  रहा  है  उसी  तरह  से  यहाँ  भी  चल  रहा
 है।  जिस  तरह  से  कुछ  एक  लोगों  के  हाथ  में
 ये  उद्योग  हैं  उसी  तरह  से  प्रेस  भी  कुछ  एक
 लोगों  के  हाथ  में  केन्द्रित  होता  जा  रहा  है।
 इससे  फ्रीडम  ग्राफ  दी  प्रेस  को  धक्का  लग
 रहा  है।  यह  ज़ो  प्रेस  रजिस्ट्रार  ग्राफ  इंडिया
 की  i967  की  रिपोर्ट  है  इसके  पृष्ठ  2
 पर

 MR.  CHAIRMAN:  I  cannot  allow  him
 to  go  beyond  the  clauses  of  the  Bill.
 I  have  been  insisting  that  every  hon.
 member  should  confing  himself  to  the
 clauses  of  the  Bill.

 श्री  शिव  चन्द्र  झा:  भारतीय  प्रेस  के
 सम्बन्ध  में  भारत  सरकार  का  नक्शा  और

 दृष्टिकोण  दूषित  और  ग़लत  है।

 MR.  CHAIRMAN:  There is  no  ques-
 tion  of  Raksha  or  anything.  Please
 conclude  your  spéech.

 Books  (Amdt.)  Bill

 शो  शिव  ना  का:  प्रेस  में  केन्द्रीयकरण
 हो  रहा  है  कौर  उस  की  आजादी  को  धक्का
 लग  रहा  है।  यह  कहना  बिल्कुल  ग़लत  होगा
 कि  हिन्दुस्तान  का  प्रेस  एक  आजाद  प्रेस  है
 क्योंकि  वह  मानोप्लिस्टिक  लोगों  के  हाथ  में  है  ।

 MR.  CHAIRMAN:  I  call  you  to  or-
 der.  I  will  have  to  stop  the  record-
 ing  of  your  speech.  You  may  speak
 on  the  clauses  of  the  Bill.  |

 SHRI  INDER  J.  MALHOTRA:  Sir,  he
 comes  from  Bihar.  To  reach  Jammu
 and  Kashmir  he  wil  take  some  time.

 SHRI  SHIVA  CHANDA:  You  must
 have  an  all-India  perspective.  You
 must  understand  what  is  what.

 जिस  तरह  हम  सारी  बर्थ-व्यवस्था  को
 प्लान  कर  रहे  हैं,  उसी  तरह  हमें  भारतीय
 प्रैस  को  भी  प्लान  करना  होगा।  मैं  साफ़
 शब्दों  में  कहना  चाहता  हूं  कि उस  का  मतलब

 है  नैशनलाइज  करना  |  चूंकि  हमारे  देश  में
 जनतंत्र  है  शौर  यहाँ  पर  नुक्ताचीनी  की

 गुंजायश  होनी  चाहिए,  इस  लिए  यहाँ  पर
 पार्टी  प्रेस  होना  चाहिए,  ताकि  मुल्क  में  फ्रीडम

 .साफ़  दि  प्रेस  हो।  यहाँ  पर  प्लान्ट  प्रेस
 भर  पार्टी  प्रेस  होता  चाहिए  मैं  ने  इस  बारे
 में  एक  विधेयक  दिया  है  शौर  एक  किताब
 भी  लिखी  हैं,  “ए  कानसेप्ट  साफ़  प्लान्ड  फ्री
 प्रेस”  ।  चूंकि  भारत  सरकार  का  नक्शा  भारती
 भारतीय  प्रेस  के  सम्बन्ध  में  दूषित  है,  इस
 लिए  वह  इस  कानून  को  जम्मू-काश्मीर  में

 लागू  करने  में  कामयाब  नहीं  होगी  शौर  उस
 को  तीसरा  विधेयक  लाना  पड़ेगा।  वह
 शब  भी  जम्मू-काश्मीर  को  भ्र लग  समझती

 है।  वह  एक  भ्र लग  विषय  है,  इस  लिए  मैं
 इस  समय  उस  में  नहीं  जाना  चाहता  हूं।
 भारत  सरकार  के  दिमाग़  में  यह  बात  नहीं
 शा  सकी  हूँ  कि  जम्मू-काश्मीर

 MR.  CHAIRMANS  Order,  order,  I
 have  allowed  him  more  time.  I  can-
 not  allow  himi  any  more  time.  Please
 resume  your  seat.  I  am  calling  the
 next  Member  to  speak.
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 भी  शिव  चना  झा:  भाप  बुनियादी
 बात  को  समझ  नहीं  रहे  हैं।

 SHRI  E.  K.  NAYANAR  (Palghat):
 Mr.  Chairman,  Sir,  this  Act  was  passed
 in  December  966  and  during  the  last
 two  years  this  was  not  implemented
 ‘with  the  result  that  the  question  of
 press  and  papers  in  Jammu  and  Ka-
 shmir  is  hanging  in  the  air.  Again
 the  Minister  has  come  forward  with
 this  amending  Bill  seeking  four
 thonths  more  time.  I  think  the  Minis-
 ter  is  making  the  decisions  by  this
 Parliament  a  mockery.  The  decisions
 of  this  Parliament  are  not  taken  very
 seriously.  That  is  why  during  the  last
 fwo  years  the  decision  taken  by  this
 Parliament  in  this  regard  was  not
 implemented.  The  press  and  papers
 are  working  in  Jammu  and  Kashmir.
 Good  papers  are  published  from  Jam-
 mu  and  Kashmir.  Why  was  the  deci-
 sion  taken  by  Parliament  not  imple-
 mented?

 Other  issues  about  registratioin  and
 newsprint  have  been  raised  by  other
 speakers,  I  know  big  papers  get
 newsprint  and  registration  very  easi-
 ly.  Ag  a  printer  and  publisher  of  a
 paper  I  know  it  is  very  difficult  for
 small  papers  to  get  newsprint  and  re-
 gistration  whereas  big  monopoly  pa-
 pers  get  them  very  easily.  If  this
 Bill  is  passed  and  power  is  given  to
 the  Centra]  Government  I  have  my
 own  fears.  Shri  Brahmananda  Reddy
 while  introducing  a  Bill  in  the  An-
 dhra  Legislature  said  that  it  was
 being  introduced  with  the  approval

 of  the  Union  Government.  With  the
 Union  Government's  approval  he  in-
 troduced  a  black  Bil)  in  Andhra.  ,

 MR.  CHAIRMAN:  Is  that  relevant
 to  this?

 SHRI  E.  K  NAYANAR:  Yes,  it  is
 about  the  freedom  of  the  press.

 ft  क्षीण  चना  झा:  सभापति  महोदय,
 आप  तो  ऐसे  बात  कर  :ह  हैं,  जैसे  श्राप  खुद
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 इस  विधेयक  को  समझ  नहीं  रहे  हैं  भौर  दूसरों
 को  कहते  हैं  कि  यह  रेसिडेंट  नहीं  है,  वह
 रेसिडेंट  नहीं  है।

 SHRI  E.  K.  NAYANAR;:  With  the
 approval  of  the  Ctntra)  Government,
 nine  Urdu  papers  were  put  on  the
 black  list  as  communal  papers,  Pa-
 triot,  Link  and  Andhra  Jyoti  are
 being  run  by  progressives.  That  paper
 also  ig  put  on  the  black  list.  This
 means  debarring  giving  of  advertise-
 ments  to  these  papers.  So  I  fear
 whether  the  Jammu  and  Kashmir
 press  and  papers  will  get  complete
 freedom,  I  request  that  he  should
 clarify  this  position.  In  the  name  of
 fighting  communalism,  it  should  not
 be  Said  that  they  are  fighting  against
 the  minority  right  and  the  freedom
 of  the  press  and  other  legitimate
 rights  of  the  people  should  not  be
 curtailed.

 I  appeal  to  the  Minister  that  he
 must  curtail  the  facilities  of  news-
 print  and  other  things  given  to  the
 big  chain  monopolists  and  give  more
 facilities  to  small  papers.  Our  journ-
 alists  are  demanding  more  wages  and
 more  pay.  You  are  not  taking  keen
 interest  in  their  legitimate  rights  and
 are  supporting  the  monopolists.

 So,  I  appeal  that  the  right  of  the
 Jammu  and  Kashmir  people  ghould
 not  be  curtailed.  All  the  legitimate
 fundamental  rights  conferred  by  the
 Constitution  and  guaranteed  by  Par-
 liament  must  be  given  fo  the  Jammu
 ang  Kashmir  people  while  we  are
 introducing  these  provisions.

 MR.  CHAIRMAN:  The  hon.  Minis-
 ter.

 श्री  गुरुकुल  नौ  दार :  (गुड़गांव)
 सचैयरमेर  स हब,  म॑  ने  भ॑  रिक्वेस्ट  कौ  थी  t

 :  (  ४879४  )  #  silane  _»<*]

 st  ८.  ute  al  2४०३

 [-  PS  aretehey
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 MR.  CHAIRMAN:  I  will  give  you
 time  to  move  your  amendment.

 को  अब्दुल  गनी  दार  :  में  अपना  एमड-
 मंद्तं,  मप्र  करूंगा,  लेकिन  श्राप  मुझे  ज.  ल
 तो  नहों  बदलने  देंगे  |

 हि  pee:  fd  loge  gy]
 el  Se)  ४)  ype  95  ebgedgel

 [-  Slee  ह  भट  5  ree  3२8०
 MR.  CHAIRMAN:  You  can

 your  speech  then.

 ओ  अब्दुल  गनी  दार  :  श्राप  उस  क्त
 मुझ  सब  कुछ  कहने  का  मौका  दीजिए  ।

 make

 cel  wel:  35  lone  gy  ]
 By  ४  A  eS  न्हीहे  cope  ws,

 [-  day
 MR.  CHAIRMAN:  I  promise  you. Why  ‘do  you  worry?
 SHRI  K.  K.  SHAH:  Sir,  a  number

 of  friends  have  made  the  point  that
 the  Government  of  India  were  not
 Prompt  enough  to  bring  forward-this
 Bill;  so  I  would  like  to  give  the  his-
 tory  of  the  Bill.

 The  Bill  was  passed  by  Rajya  Sa-
 bha  in  963  on  the  Ist  February  and
 it  was  pased  by  Lok  Sabha  on  the
 4th  September,  1965.  It  received
 the  aSsent  of  the  President  on  the
 24th  September,  965  and  a  notifica-
 tion  was  issued  that  the  Act  will
 come  into  operation  on  the  Ist  No-
 vember,  1965,

 SHRI  SHIVA  CHANDRA  JHA:
 Even  before  that  India  became  inde-
 pendent.

 SHRI  K.  K.  SHAH:  You  are  not
 trying  to  follow.  If  without  study-
 ing  you  go  on  passing  remarks,  it
 is  neither  creditabe  to  you  nor  to
 us.

 If  ‘you  read  section,  §A,  you  will
 be  pleased  to  find  that  those  who
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 have  registered  under  the  Jammu
 and  Kashmir  Act  had  to  re-register and  file  their  applications  between
 the  lst  November,  965  and  the
 3ist  December,  ‘1965.  Before  that  day
 the  State  Government  under  sections
 5,  8  and  20  had  to  specify,  the  Dis-
 trict  Magistrate  or  the  President  Ma-
 gistrate  as  the  competent  authority
 ‘before  whom  the  registration  had  to
 take  place.  Then  they  had  to  isswe
 @  notification  in  the  official  gazette.
 The  Central  notification  appointing
 lst  November  as  the  date  of  com-
 mencement  also  had  to  appear  in
 she  Jammu  and  Kashmir  Govern-
 ment  Gazette,  The  keepers  of  print.
 ing  presses  had  to  be  nominated  bz
 fore  him  and  lists  had  to  be  _  filea.
 Meanwhile  on  account  of  the  Pakis~-
 tanj  war,  the  Jammu  and  Kashmir
 Government  could  not  carry  out  the
 provisions  of  that  Act.

 SHRI  SHIVA  CHANDRA  JHA:  That
 is  your  lame  excuse.

 SHRI  K,  K.  SHAH:  I  think,  my  hon.
 friend  ought  to  concede  that  on  ac-
 count  of  Pakistani  aggression,  even
 people  had  to  had  to  move  from  one
 Place  to  another.  Where  wasthe  time?
 Even  if  they  were  asked  to  file  dee-
 laration—the  printing  presses  are
 spread  all  over  the  State  of  Jammu
 and  KaShmir—it  was  not  possible  for
 people  to  file  declaration.

 SHRI  SRINIBAS  MISRA:  During
 this  period,  the  Jammu  and  Kashmir
 Press  Registration  Act  was  in  force?

 SHRI  K.  K.  SHAH:  Yes.  Then,  my
 hon.  friend,  Shri  Nayanar  asked:
 Did  the  Government  of  India_  give
 permission  or  consent  to  the  Andhra
 Government  for  the  Press  Bill?  He
 has  to  remember  that  this  wag  dis-
 cussed  in  the  Chief  Ministers’  Con-
 ference  and  all  the  Chief  Ministers,
 belonging  to  all  parties,  approved  of
 the  Punjab  Act.  This  is  on  the  same
 lines  as  the  Punjab  Act.

 SHRI  E,  K.  NAYANAR:  You  can-
 not  Say  ‘that.
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 SHRI  K.  K.  SHAH:  Our  Act  is  on
 the  same  lines  ag  the  Punjab  Act.
 Please  compare  them  and  you  will
 be  satisfied.  Therefore,  it  is  wrong
 te  say  that  not  enough  precaution
 was  taken.

 A  number  of  other  points  were  also
 raised.  My  hon,  friend,  Shri  Kothari
 said  that  the  Minister  has  woken  up
 rather  late  in  carrying  out  propa-
 ganda.  I  am  very  glad  that  my  hon.
 friend,  Shri  Inder  J.  Malhotra,  repli-
 ed  to  that.  If  you  comparg  what
 propaganda  is  going  on  in  the  rest
 oi  India  with  what  propaganda  is
 going  on  in  Jammu  and  Kashmir,  I
 do  not  think  you  will  be  justified  in
 passing  this  remark.  (Interruption)
 I  know  much  more  than  what  you
 know.  JI  have  compared  them.  There
 is  the  Jammu  and  Kashmiy  Press
 Registration  Act.  You  cannot  say
 that  there  is  no  regulation  in  Jammu
 ang  Kashmir.  As  soon  as  this  Act
 comes  into  force,  then  this  will  pre-
 vail.

 A  lot  of  things  were  said  about
 the  smali  newspapers.  I  hope  my  hon.
 friends  had  studied  what  had  hap-
 pened  during  the  last  one  year  and
 a  half.  They  should  have  consulted
 the  smal]  newspapers  before  making
 am  allegation  that  the  small  newspa-
 pers  are  not  looked  after.  On  the  con-
 trary,  the  policy  of  distribution  of
 newsprint  has  been  so  good  that  the
 smaller  newspapers  have  not  lifted
 their  quota  last  year.  Where  is  the
 question  of  blackmarketing?  If  there
 was  black-market,  the  small  news-
 papers  would  have  lifted  their  quota
 and  would  have  sold  it  in  the  black-
 market.  The  fact  is  that  the  small
 newspapers  have  not  lifted  their
 qecta.  That  shows  that  there  is  no
 black-market  and  the  distribution  of
 newsprint  has  been  quite  fair  to  the
 small  newspapers.

 SHRI  E.  हू,  NAYANAR;  That  is
 not  rea]  thing  as  we  find  from  our
 owm  experience.

 SHRI  K.  K.  SHAH:  You  are  entitl-
 ea  io  have  your  opinion.  (Unter-
 ruption).You  had  your  say.  Will  you
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 kindly  allow  me  to  reply?  Then,  the
 hon.  Member,  Shri  Lakkappa,  said  that
 I  ran  away  trom  the  House  the  other
 day  when  the  debate  om  the  _  strike
 was  taking  place,  You  ask  the  emplo-
 yees  whether,  in  their  own  interest
 some  negotiations  were  boing  on  and
 whether  enough  has  been  done  by
 Government  in  those  negotiations,  both
 by  my  Ministry  ang  the  Labour  Mi-
 nistry.  But  here  is  a  gentleman  who
 gets  up  and  says  like  that.
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 Sir,  it  is  in  the  interest  of  the  press
 throughout  the  country  and  in  the  in-
 terest  of  the  press  and  the  publica-
 tion  of  books  in  Jammu  and  Kashmir
 that  this  Act  was  passed  in  1965.  But,
 unluckily,  because  the  period  given
 for  its  implementation  was  two
 months  aid  the  Government  of
 India’s  powers  were  exhausted,  an
 amending  Bill  had  to  be  brought
 forward  and,  I  hope,  the  House  will
 pass  the  Bill.

 MR.  CHAIRMAN.  The  question  is:
 “That  th>  Bill  further  to  amend

 the  Press  and  Registration  of
 Books  Act,  1967,  as  passed  by
 Rajya  Sabha,  be  taken  into  cone
 sideration.”

 The  motion  was  adopted.
 Clause  2—  (Amendment  of  section

 5A.)
 MR.  CHAIRMAN:  Now  we  take  up

 clause-by-clause  consideration.
 In  the  case  of  Clause  2,  there  are

 two  amendments,  one  by  Mr.  Lobo
 Prabhu  and  the  other  by  Mr,  Abdul
 Ghanj  Dar,  Both  the  amendments  are
 identical.  Is  Mr.  Lobo  Prabhu  moving
 his  amendment?
 6.56  hrs.

 [Mr.  Deputy-SPEAKER  in  the
 Chair].

 SHRI  LOBO  PRABHU:  Yes.  I
 move:

 Page  l,  linel0,—
 for  “3lst  day  of  Décember,  1968",

 Substitute—
 “90th  day  of  September,  1966."

 (1)
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 [Shri  Lobo  Prabhu]
 J  would  request  the  hon.  Minister

 to'explain  why  more  than  a  period
 of  two  months  has  been  allowed  bet-
 ween  the  enactment  and  the  enforce-
 ment  of  the  Bill.  This  Bill  has  al-
 ready  been  delayed  so  much  and  the
 previous  pattern  was  ony  two  months.

 MR.  DEPUTY-SPEAKER:  Mr.
 Abdul  Ghani  Dar.  Your  amendment
 is  the  same.  I  will  give  you  some
 time  to  make  your  submission.

 श्री  अब्दुल  गनी  दार  (गुड़गांव)
 डिप्टी  स्पीकर  साहब,  जब  जनरल  डिबेट  में
 मैं  खड़ा  होना  चाहता  था  तो  हुक्म  दिया  गया
 कि  चूंकि  असेंसमेंट  तुम्हारे  नाम  से  ह ैइसलिए
 उसी  वक्‍त  अपनी  बात  कहना  मैंने  के०  के०

 शाह  भाई  की  तकरीर  को  बड़े  ध्यान  से  सुना  |

 उन्होंने  रीज़न  यह  दिया  कि  सन्‌  965  में

 चूंकि  एक  लड़ाई  हो  गई  थी  पाकिस्तान  और

 हिन्दुस्तान  के  बीच  इसलिए  इस  पर  इतने  साल
 यानी  आज  968  अगस्त  है,  इस  समय
 तक  इस  पर  कोई  अमल  बरामद  नहीं  हो  सका,
 हम  इसको  पूरे  तौर  पर  लागू  नहीं  कर  सके  ।
 मैं  समझता  हूं  कि यह  बिलकुल  लंगड़ा  एक्सक्यूज
 है।  प्रबल  बात  यह  है  कि भ्र भी  तक  भी  हमारी
 सरकार  का  दिमाग  साफ  नहीं  है  जम्मू  कौर
 काश्मीर  के  बारे  में  के०  के०  शाह  साहब
 राज्य  सभा  में  थे,  उन  को  याद  होगा,  जब  यह
 सवाल  राज्य-सभा  में  पाया  एक्स क्लू डिंग
 जम्मू  एंड  काश्मीर  तो  मैंने  प्रोटेस्ट  किया  कि
 जब  जम्प  शौर  काश्मीर  हमारा  है  तो  इस  को
 श्राप  क्यों  कहते  हैं  कि  बाकी  हिन्दुस्तान  में

 लागू  होगा,  जम्मू  कौर  काश्मीर  में  लल्प्रगू
 नहीं  होगा  ?  जब  तक  भी  मैं  कहता  हूं,  भाष
 का  दिमाग  साफ  नहीं  है  ।  अगर  साफ  होता
 तो  हजारों  नवजवान  बहादुर  अपने  अाफिसर
 झोर  सिपाही  शहीद  करवा  कर  हम  हाजीपीर
 के  दर  को  कौर  कारगिल  की  पहाड़ियों  को
 ड़ि  कर  न  भाते  ।  वह  हमारा  है।  हम  ने
 अपनी  जमीन  को  वापस  लिया  है  किसी
 गासिब  से  तो  कोई  समझ  की  बात  नहीं  थी  कि

 AUGUST  ३  968
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 हम  ने  क्‍यों  उन  बहादुर  सिपाहियों  की कुर्ता  नियों
 को  जाया  किया  ।  बहरहाल,  मैं  शुक्रगुजार
 हूं  उन  का  कि  उन  के  बिल  से  यह  समझा  जाता  ;
 है  कि  यह  पोख्ता  बात  है  कि  जमू  और
 काश्मीर  और  बाकी  हिन्दुस्तान  एक  है  ।

 (व्यवधान)  .मैं  काश्मीरी  हूं  ।  मेरे
 दादा  आये  थे  वहां  से  ।  पंजाब  में  मैं  पैदा
 हुआ  a  पंजाब  में  फसादात  हुए  तो  घटिका
 लगा  और  हराने  में  आया  ।  मुझे  फल  है
 कि  जम्मू  और  काश्मीर  में  जो  मैजोरिटी.
 है  वह  माइनारिटी  में  है  शरीर  जो  माइनारिटी
 है  वह  मेरिट  में  है,  मगर  वहां  की  जो
 सरकार  है  उस  में  हिन्दू  नदी  उलमा
 बरवा  के  वजीर  हैं  ।  बोर  डिप्टी  वजीरों
 में  तो  शायद  हिल  भाई  एक  ज्यादा  है।
 यह  बड़ी  खुशी  की  बात  है  ।  काश,  कि
 काश्मीर  की  इस  नेक  मिसाल  को  बाकी
 स्टेटों  में  भी  जहां  इन  का  राज  था  उन  में  भी
 कहीं  लागू  किया  होता  ।  चाहे  शेख  अब्दुल्ला
 हों,  चाहे  बख्शी  गुलाम  मुहम्मद  हों,  चाहे
 सादिक  साहब  हों,  यह  तीनों  ही  एक  साथ
 थे  राजा  के  साथ  लड़ने  में  ।  इकट्ठे  ही
 लड़े  और  टन  बाई  टन  शायद  इन्होंने  सोचा  कि
 बारी  बारी  चीफ  मिनिस्टर  बनना  चाहिये
 शौर  बारी  बारी  बन  गए  ।  उन्होंने  इस
 बात  को  कायम  रखा  कि  हिन्दू  का  वर्जा
 बराबर  है  चाहे  वह  8  प्रतिशत  हैं  या  20
 प्रतिशत  हैं  .(व्गूघान)  «

 SHRI  INDER  J.  MALHOTRA:  It  ७
 very  unfortunate  to  hear  such  t
 marks.  How  does  this  arise  out  of  thie
 Bill?  7
 WwW  hrs.

 MR.  DEPUTY-SPEAKER:  Speak
 on  the  amendment.  This  is  not  a
 gerieral  debate.

 श्र:  अब्दुनंगनी  दार  :  प्रापक  जाने  से
 पहले  जेनरल  डिबेट  हुईं,  उस  में  कुछ  बातों
 का  ज़िक्र  कराया,  जब  मैंने  भी  बोलना  चाह,
 तो  मुझे  कहा  गया  कि  आप  भमेण्डमेन्ट  फर
 बोल  लीजियेगा  7  इस  लिये  बाप  मेरी

 बाह
 '

 सुनिये--
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 MR,  DEPUTY-SPEAKER:  He  has
 reported  to  me  everything.  There-
 fore,  I  called  him;  otherwise,  I  would
 not  have.

 st  श्ब्दुलगनो  दार  :  मैं  कहना  चाहता
 हूं  कि  मेरे  बुजुर्ग  शर्मा  साहब  ने  काश्मीर  का

 बहुत  सा  ज़िक्र  किया,  चूंकि  वह  जिक्र  हुआ  है,
 इसलि:  मेरी  रज  यह  है  कि  जम्मू  काश्मीर
 को  यह  फक्र  हासिल  है  कि  वहां  कालिज
 में  भी  सेक्यूलेरिज्म  पूरे  तौर  पर  अपनाया  गया
 है,  वहां  65  परसेन्ट  माइन.रिटी  के  तुलबा
 हैं  ओर  35  परसेन्ट  मैजोरिटी  के  तुलबा

 ।  पत्र  जो  चोट  शाप  लागू  कराने  जार.
 हैं
 हैं

 MR.  DEPUTY-SPEAKER:  Let  him
 come  to  his  amendment.  I  will  not
 extent  the  scope  of  the  debate  now.

 श्री  अब्दुल गनी  दार  :  आपके  प्रेडिसेसर
 ने  वादा  किया  था  कि  +  वोल  सकता  हु  ।

 MR.  DEPUTY-SPEAKER:  He  will
 have  to  confine  himself  to  the  scope
 of  his  amendment,  and  that  too  in  a
 minute.

 श्री  भ्रब्युलगनो  दार  :  मुझे  यकीन  है  कि
 आपसे  पहले  चेयरमैन  साहब  ने  जो  जुबान
 मुझे  दी  थी,  उस  को  आप  पूरा  करेंगे,  क्योंकि
 वे  आपके  ही  चेयरमैन  हैं,  जिनको  श्राप  बैठा
 कर  गये  थे  ।  उन्होंने  जो  जुबान  दी  थी
 आपको  उसे  यकीनन  मानना  चाहिये  ।

 MR.  DEPUTY-SPEAKER:  No  argu-
 ment  on  this  point.  When  I  took  the
 Qhair,  the  Chairman  told  me  that  he
 had  said  that  he  could  not  accmmodate
 you  at  the  earlier  stage,  but  that  does
 mot  mean  that  you  will  be  permitted
 to  cover  the  whole  ground  covered  at
 the  time  of  the  general  consideration
 stage.  You  have  made  a  few  remarks
 wilich  I  patiently  heard.  If  you  are
 going  to  dilate  on  them,  it  will  not
 be  possible  for  me  to  permit  it.  I
 cannot  allow  him  to  go  any  further
 in  that  way.  I  am  very  strict  about
 it.

 SRAVANA  10,  800  (SAKA)  Registration  of
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 If  you  want  to  say  anything  on  the
 particular  amendment,  then  I  will
 allow  you.  Otherwise,  I  will  call  upon
 the  Minister  to  reply  now,

 श्री  श्रब्डुलगनो  दार  :  मैं  भ्रापके  हुकम
 को  मानते  हुये  यही  अर्ज  करना  चाहता  हूं
 कि  इस  वक्‍त  इन्होंने  3  दिसम्बर  की  मियाद
 रखी  है,  मैंने  अपनी  अ्रमेण्डमेंट  में  कहा  है  कि
 30  सितम्बर  काफ़ी  है  ।  मेरा  दिमाग

 चुंकि  साफ़  है  इस  लिये  मैं  तो  30  सितम्बर
 से  भी  पहले  चाहता  हूं,  लेकिन  चूंकि  ये  मौका
 देना  चाहते  थे,  इस  लिये  मैंने  कहा  है  कि  30
 सितम्बर  कर  दिया  जाय  ।  अगर  श्राप  यह
 समझते  हैं  कि  इस  से  जम्मू  कौर  काश्मीर  का
 भला  होने  वाला  है  और  आपके  ज.  नियम  हैं,
 डिसिप्लिन  है,  वह  लागू  होनेवला  है  तो  मैं
 यह  कहना  चाहता  हुं--के  ०के  शाह  भाई--
 कि  पहले  पट  आपके  बस  को  बात  नहीं  थी,
 955  से  968  हो  गया,  श्प्रब  968  से
 l969  क्‍यों  करने  जा  रहे  हो,  इस  को  30

 सितम्बर,  968  कर  लीजिये  ।

 मैं  यकीन  करता  हूं,  डिप्टी  स्पीकर
 साहब,  जो  बिल  ये  लाये  हैं  यह  जम्मू  काश्मीर
 की  आज़ादी  को  क्लब  करने  के  लिये  नहीं
 ला  रहे  हैं,  काश्मीर  के  प्रेस  की  आज़ादी  को
 सलब  करने  के  लिये  नहीं  ला  रहे  हैं,  या
 काश्मीर  की  श्राज्ञाद  राय  को  क्लब  करने  के
 लिये  नहीं  ला  रहे  हैं,  क्योंकि  काश्मीर  सिम्बल
 हैं  नेशनलिज्म  का,  काश्मीर  सिम्बल  है
 सैकुलरिज्म  का  ।  क्‍या  श्राप  का  कोई  ऐसा
 प्राइस  है  जिसने  ऐसी  मिसाल  पेश  कौ  है  ।
 अगर  हमारे  दूसरे  प्रान्त  भी  इस  मिसाल  कीं
 पैरवी  करें  तो  हमारा  देश  कहां  से  कहां  जा
 सकता  है  |

 :  (usts5)  IB  plone  ort  ]

 एक  पी  ele  Krew  उपे

 Lemke  ७)  कि  ee  बह  need
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 SHRI  INDER  J.  MALHOTRA:  It  is
 very  unfortunate  to  hear  such  re-
 marks.  How  does  this  arise  out  of
 this  Bill>
 १  hrs.

 MR,  DEPUTY-SPEAKER:  Speak  on
 the  amendment.  This  is  not  a  general
 debate.

 af  &  wl  :  5  ass  ust

 url  ste  pooeeny  Ure  dig  =

 a>  uf  yd  K  ue  ees  use

 US  LS  ame  gi  Lele  Wy  a  ae

 ६०२००)  ye  )३  Bdgedden]  wi  ra)

 ८५५०  ४७५१  sae  yt  a)  pl

 MR,  DEPUTY-SPEAKER:  He  has  re-
 ported  to  Me  everything.  Therefore.
 I  called  him;  otherwise,  [  would  not
 have.

 US  ute  :  IS  os  |  ०२०  opt

 Loyd  १  cya  6S  ur  nla

 39  be  ge  ©  pte  5  Gal

 NS  onl  a  fe  Sd  ty  बधिक  US

 gS  eed  ge  Sw  ye  ४4  ३०४८
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 (al.  bea  5S  eae  anh.

 baaly

 MR.  DEPUTY-SPEAKER:  Let  him
 come  to  his  amendment.  I  wil]  not  ex-
 tend  the  scope  of  the  debate  now.

 ६  wi  tS  Ailse  opt

 oe  aS  (gi  US  8७»)  ८.  peattadaye

 १०  ka  dy

 MR.  DEPUTY-SPEAKER:  He  will
 have  to  confine  himself  to  the  scope
 of  his  amendment,  and  that  too  in  a
 minute.

 wake  aA@e  :  fs  lane  or

 ae

 5  onl  oh  59  Be  Oh)  ge  Jb

 ale 53  02१0)  ent!  Sw

 S  wT  8)  ४८)  «४  iy  gS  Igo  f ae

 Lee  wet  gS  ye  ३०  yee  rte  ot

 us?  os  ने  ८  Lge  a  2S  5S

 Aasle  Wh  Usiy  a!  gS  yi  oe

 MR.  DEPUTY-SPEAKER:  No  argu-
 ment  On  this  point.  When  J  took  the
 Chair,  the  Chairman  told  me  that  he
 had  said  that  he  could  not  accommo-
 date  you  at  the  earlier  stage,  but  that
 does  not  mean  that  the  hon,  you  will
 be  permitted  to  cover  the  whole
 ground  covered  at  the  time  of  the
 general  consideration  stage.  You  have
 made  a  few  remarks  which  I  patient-
 ly  heard.  If  you  are  going  to  dilate
 on  them,  it  will  not  be  possible  for
 me  to  permit  it.  I  cannot  allow  him
 to  go  any  further  in  that  way.  I  em
 very  strict  about  it.

 If  you  want  to  say  anything  on  the
 part‘cular  amendment,  then  I  wij]  al-
 low  you.  Ootherwise,  I  wil]  call  upon
 the  Minister  to  reply  now.  .  ro



 3589  Press  and

 Sel  चि  द ॥3  Alors  pt

 US  हार  ope  ८४१०  he  gS  pha
 &  urel  235  col  के  ur  ००३

 wee  BS)  ०७७०  os  pene  I

 Ba  ६  pee  fom exvrey)  hl  5

 Big  Zed  re  2  if  yank  कि

 poate  ह  %  ute  A)  ul  2  rile

 vw  7१  ble  de  ot  e

 करी  dale  yo  badge  ky  ब्

 proden  हम  6S  &  US  3  yee  A  onl

 Sipw  gol  yf  Se  ०  ३६

 ह  ©  yeadS  unre  co  cpl  aS  yar

 Ute  pth  ge  Set  yl  2  2  dye

 ee  tte  dye  SY  5)  388  6३0०७

 E  -S  yt  Vala  US  ay  ue  95

 ue  3  we!  4४  dye  2S  set  wld

 H9YA  «»  W940  6  yay  ब्  OS

 ि  949  »  $9FA  Oh  ६  ३०

 poke  1 3  gS  cpl  ot  ay  be  ४7
 +  dpe  oS  ११४

 Pieper  ्  rere  ०४  yee  (345

 By  (१३%  ८  ५४  Ut  se  ale

 BS  abe  SF  gel  OS  reat  Upee

 SE  yoetS  (३०  BI  ray  US

 S  dS  ele  #  ort  oF  men

 J  jews)  le  ध  2)  y  ute  a

 uit  &  &  av  ote  5S  slit

 2  ta  reeds  BigaS-  red  ay?

 pa  hee  ४  fhe  nets  6  pdb

 ry  ayy  (०४  ्  ४  wi  Us  at

 AUGUST  ,  968  Registration  of
 Books  (Amdt.)  Bill

 3590
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 SHRI  9.  C.  SHARMA:  He  has  paid

 a  well-deserved  tribute  to  the  secu-
 larism  of  the  Jammu  and  Kashmir
 State.

 MR,  DEPUTY-SPEAKER:
 resume  your  seat.

 Please

 श्री  के०  कें०  शाह  :  आप  ही  शिकायत
 करेंगे  कि  दो  महीने  में  पूरा  नहीं  कर  पाये  ।
 मैं  ज्यादा  टाइम  इसी  लिये  ले  रहा  हूं  कि दोबारा
 आपको  शिकायत  करने  का  मौका  न  मिले  ।

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  amendment  ०.  to  the  vote
 of  the  House.

 Amendment  No.  |  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 at  meat  ame:  fee  पीकर

 साह॥,  मेरी  अ्रमेण्डमेन्ट  किधर  चल।  गई  ?

 age  td  I  ४०२०  ५८]

 ३७७४  ele  Mand  ccpte  teas

 xs [  2  re)  ut
 MR.  DEPUTY-SPEAKER:  His

 amendment  was  the  same  as_  the
 earlier  one  which  was  moved.  So  it
 could  not  be  moved,  ang  was  barred.

 SHRI  K.  K.  SHAH:  I  beg  to  move:
 ‘Bhat  the  Bill  he  passed”.
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 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 2.05  hrs.

 BANKING  LAWS  (AMENDMENT)
 BILL

 THE  DEPUTY  PRIME  MINISTER
 ‘AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI)  rose.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  On  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  I  have
 got  some  slips.  I  suggest  that  he  may
 move  the  motion  for  consideration,  and
 then  I  will  consjder  the  points  of
 order.

 SHRI  MORARJI  DESAI:
 move:

 I  beg  to

 That  the  Bill  further  to  amend
 the  Banking  Regulation  Act,  1949,
 so  as  to  provide  for  the  extension
 of  social  control  over  banks  and
 for  matters  connected  therewith
 or  incidental  thereto,  and  also
 further  to  amend  the  Reserve
 Bank  of  India  Act,  1934,  and  the
 State  Bank  of  India  Act,  1955,  as
 reported  by  the  Select  Committee,
 be  taken  into  consideration.

 As  the  House  is  aware,  the  Banking
 Laws  (Amendment)  Bill,  967  was
 introduced  jin  the  House  on  23rd
 December,  967  and  was  subsequent'y
 referred  to  a  Select  Committee  on
 26th  March,  ‘1968,  The  report  of  the
 Select  Committee  was  presented  to
 the  House.aqn  the  6th  May,  1968.  The
 ‘Committee  heard  evidence  from  the
 concerned  parties  and  has  recommend-
 ed  a

 ee
 of  changes  in  the  Bill.

 hese  have  ‘beef  explained  in  detail
 in  the  Report  of  the  Select  Committee.
 4  propose,  However,  to  take  this  oppor-
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 tunity  of  elucidating  the  scope  of  the
 relatively  more  importa:,  provisions
 of  the  Bill  which  have  a  bearing  on
 our  scheme  of  social  control  over
 banks.

 As  I  have  explained  in  the  State-
 ment  of  Objects  and  Reasons,  the  main
 object  of  the  Bill  is  to  amend  the
 Banking  Regulation  Act,  949  to  in-
 corporate  certain  new  provisions  with
 a  view  to  extending  effective  social
 control  over  banks.  Clause  3  of  the
 Bill  contains  important  new  measures
 relating  to  the  reconstitution  of  the
 Boards  of  directors  and  appointment
 of  professional  persons  as  full-time
 Chairman  of  banking  companies
 Detailed  provisions  in  this  regard  are
 already  well-known  to  Hon'ble  Mem-
 bers  but  pérhaps  it  would  be  worth-
 while  if  I  explain  their  significance  in
 the  context  of  the  social  contro]
 scheme,

 It  has  often  been  alleged  that  there
 is  a  close  link  between  commercial
 banks  and  big  industrial  houses  and
 that,  in  the  matter  of  disbursement  of
 loans,  they  are  able  to  exercise  undue
 influence  over  the  management  of
 banks  in  their  day-to-day  credit
 decisions  ang  that  several  priority
 sectors  such  as  small-scale  industry
 and  agriculture  are  neglected.  It  has,
 therefore,  been  felt  that  steps  should
 be  taken  to  snap,  or  at  least  to  make
 ineffective,  such  links  and  that  the
 exclusive  orientation  of  the  banks  to-
 wards  industry  and  business  should  be
 changed.  This  cannot  be  achieved
 within  the  frame-work  of  the  Banking
 Regulation  Act  as  it  standg  today.
 The  existing  law  does  not  go  further
 than  putting  some  restrictions  on  the
 employment  of  certain  persons  in  the
 managerial  capacity.  For  example,
 no  banking  company  can  be  managed
 by  a  managing  agent  or  by  any  per-
 son  who  is  a  director  of  any  other
 company  or  who  is  engaged  in  anv
 business  or  vocation.  It  is  true  that
 appointments  of  chief  executive  offi-

 i
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